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SHR!I HARIN PATHAK : Sir, | demand Half-an-
hour discussion on this question...(/nterruptions).

MR. SPEAKER : Mr. Minister, have you anything
more to say?
{Interruptions}

MR SPEAKER : The hon Minister 1s here. Please
listen 1o the answer.

(Interruptions)

MR SPEAKER . Please do not complicate. The
hon Minister s replying.

[Translation]

SHRI JANESHWAR MISHRA . Mr Speaker, Str,
Hon'ble Member has raised here the issue of the
height of the Dam This i1ssue I1s being raised in the
meeting today This 1ssue has already been raised
and discussed in the meeting of Chiet Minister and
Officers in this connection | do not want to give any
assurance but | must say that different interpretation
of the decision i1s taken Shll | hope that we will
come to a conclusion after having discussion with
the Chiet Ministers of all the concerned tour states.

[English]

SHR!I § 5§ PALANIMANICKAM What is the use
ot organising the ornentatien course for new
Members? | am trom the affected area of Thanjavur
and 1 am not being allowed to put a supplementary
question

MR SPEAKER So many people are atfected |
do understand that Bu! the next guestion 15 also
very important -t s about unwversai education

t'nterryplions;
ME SPEAKER Ckay 'ast question Shri Mishra.
there 15 Cne more question for you

SHRI 5 S PALANIMANICKAM FRegarding the
Cauvery Water Disputes Tnibuna! | would tike 16 know
frcm the hon Mirister as 1o when he 1S going 1o
appoin! a new Chawman to the Tribunal Seccndly
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we have got the interim award two years back. |
would fike to know from the hon. Minister as to when
he is going to implement the interim award of the
Tribunal and solve the problems of the farmers of
Tamif Nadu, particularly the farmers of Thanjavur.

[Translation]

SHR! JANESHWAR MISHRA : The Chairman of
the Tribunal has given his resignation due personal
resons. Our ministry has received the information of
his resignation only a day or so before. It is to be
reterred to the Supreme Court through Ministry of
Law and Ministry ot Parliamentary Affairs with the
request to appoint some other Hon'ble Justice in his
place.

[Enghish]

Pending Irrigation Projects in
Madhya Pradesh and Rajasthan

+

65 SHRI MAHENDRA SINGH BHATI
SHRI GIRDHARI LAL BHARGAVA
Wili the Minister of WATER RESQOURCES be
pleased o state

fa) whether a number of major & medium irngation
projects in Madhya Pradesh and Rajasthan are
pending with the Unmion Government for clearance

b} it so the detais of such schemes alongwith
reascns for non-clearance State-wise.

fc) whether the Union Government! propose to
lay down any time scheduie for clearance of these
schemes. ang

{dy it sc the detaills thereo!?

[Translation]
THE MINISTER OF WATER RESOURCES (SHR!

JANESHWAR MISHRA) ra) to (d) A statemen: is
faid on the Table of the House

STATEMENT

ia; and fv, Detais of new Majcr and Medium .rmgation projects of Madhya Pradesh and Rajasthan
rece:ved tor ciearance by the Centre

Status of Techno-econamic

S Nz MName ct Project Estimateq Ulimate
cost frrigation receint appraisai
fRs crores) Potentiai in CWC
theclares)
: 2 3 4 £ 8

MADHYA FPRADESH

{A:  Techno-econcmic examination completed and found acceptable by the Advisory Committee subject to
comphance of certain observaticns by the State Government
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Major
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hclar

Thanwa! Tank
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60870

96,520

16 040

1/91

2/90

888

Found acceptable by the
Advisory committee in 1/94 The
State Govt 1s required to obtain
environmenta! clearance from
Ministry of Environment &
Forests

Found acceptable by the
Advisory Committee in 8/33 The
State Gov!. 15 required to obtam
forest clearance torm ‘the
Ministry of Environment &
Forests

Found acceplable by the
Advisory Committee in 12/92
The State Govt 15 required 1o
obtain forest clearance from the
Ministry of Envircnment &
Forests and alsc concurrence of
the State Finance Department

Found acceptabie by the
Advisory Committee in 9/8% The
State Govt s required to obtar
clearance trom environmenta;
ang'e from Minstry c!
Ervionmert & Forests and aisc
the concurrence of State Finance
Cep!t

Foura acceplatie by tne
Advisory Committee 1n 4/92 The
State Govt 15 required 1o obtain
concurrence o! State Finance
Department and lormuiale
propoesals tot conjuncive use ¢!
surface and ground water

Found acceptable by the
Agviscry Committee in 3:§1 The
State Government is required 1o
chtair environmental clearance
from the Mimistry of Environment
& Forests and clearnace ¢»
rehat.itation & resetliemer!
aspects trom the Mimstry of
Wellare

Fecund acceptabie by the
Agdvisory Committee n 10 68
The State Gov! s requued 1o
assufe provision of adequate
resources tor this proiect in Viu
Plan

Fourd acceptable by the
Advisory Committee i 6’83 The
State Government s required o
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2 3 4 5 6
obtain environmental clearance
from the Ministry of Environment
& Forests & submit updated cost
estimates.
Omkareshwar 1693.29 2,83,320/ 11/82 Found acceptable by the Adwv:
Multiputpose 520 MW sory Committee in 8/93 The
State Govt. is required to
obtain clearance trom Narmada
Control  Authority, Central
Electricity  Authority and
concurrence of the State Finance
Department
Medium
N1t
Consideration deferred by the Advisory Commillee .
Mahandadi Reservorr 916 30 4,25.000 2/80 Consideration deferred by the
Advisory Committee in 1/94 The
State Govt 1s required 10 obtain
clearances from the Ministry o
Environment & Forests and !'rom
Ministry ot  Wellare on
rehabilitation and resettiement
plans
The State Geovernment 1s required to sort out various techno-economic issue
Major
Kelo Irrigation 92 45 34 560 5/88 The State Government
required to obtain clearance ot
Ministty of Coal regarding
submergence o! Coal Mines any
from Ministry o! Enviianment &
Forests on environmental an
froests angles It 1s also requied
1o sot! ou! other techricar
aspects with Central Wate:
Commission
Medium
S.tapat 1530 6 960 7/93 The updated cost estimate ta-
been recewed fecently in 7504
The State Government s
required 1o obtain clearance trom
Ministry ot  Welfare to!
tehabittation and resetiement
plans
-
Jpper Bada 8y 17 13,360 9/92 The State (s requited 1o comply
with the observations of tha
Central Water Commission
Unbagh 18 €5 6 430 8/93

-do-
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2 3 4

(A)

(8

RAJASTHAN

Techno-economic examination completed and found acceptable by the Advisory Committee subject to

compliance of certain observations.
Major

Bisalpur Drinking Water 309 07 49 B30
cum lrrigation

Iindira Gandhi Nahar 86 39 525000
Stage-l

Medium

Bethali Irrigation 1307 4 320

Chauli Irrigation 28 87 8.960

11/91

3/93

10/91

292

The State Governmaent i1s required ! sort OuUl various Issues

Medium

Bandi Sendra 11 56 4 080

Sukli rrigation 16 41 4220

Chakan irngation 7 98 3360

<
0
r
(=3

Gararda Irngation 36 50

1/93

7/8%

Found acceptable by the AdWm
sory Committee in 3/83 The
State Government 1s required to
obtain clearance from Ministry of
Weltare from rehabihtation and
resettlement aspects and trom
the Ministry ot Environment &
Forests from environmental and
forest angies

Found acceptable by the Advi-
sory Committee in 6/36 The State
Govt s required to obtain
clearance from Mmistry of
Environment & Forests

Found acceptable by the
Advisory Committee n 12/862
The State Government s
required to obtain clearance trom
Ministry  of  Weltare ftor
rehadbilitation and resettiement
plans and turnish concurrence
of the State Finance Department

Found acceptabie by the
Advisory Commitiee in 4/92 The
project submitted to the Pianning
Commission 1or investment
clearance

The State Government s
requrred to comply with the
observations ot Central Wate:
Commission on vanous techno.
@CONOMIC 1SSUBS

The compiiance received from
State Gov! (s under axamination

The State Government s
tequited o  obtain forest
clearance trom Mimistry o
Envitonment and Forests ang
concurrence from the State
Finance Department

The State Gov! has 1o obtar
clearance trom forest angie trom
Ministry ot Environment &
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5 6

5 Piplad Irrigation 16.93 4,700

6 Olwara Lt lrrigation 9.00

5,4100

Forests and from Ministry of
Welfare on rehabilitation and
resettlement plans.

2/93 The State Govt. is required to
update the estimate & obtain
clearance Ministry of Welfare for
Rehabilitation resettlement
Plans.

12/93 The State Govt is required to
comply with the observations of
the Central Water Commission

.

(¢c) and (d) Though the time limit for 'Techno-
economic appraisal’ 1s prescribed, the clearance of
projects gets delayed due to delay by the State
Government s complying with the observations ot
the Central appraisal agencies

SHRI MAHENDRA SINGH BHATI Mr Speaker,
Sir. Hon'ble Minister has said that irnigation projects
of the states remain under consideration of the
Government. Hon'ble Minister has ascribed the delay
due to delay in appraisal by the states | will like to
ask hon'ble Minister as to whether the Government
propose to give certain concessions in some
Intermediary irrigation projects ot the State
Governments?

SHRI JANESHWAR MISHRA The Central
Government wants that the irtigation projects sent
by the State Governments should be conducive, as
our Ministry has to submit a teport cn 1its technical
and economic aspects Vancs State Governments
send such projects in hurry. which are not found
conaucive In respect of thewr economic and technical
aspects They are asked 10 bring improvement m it
as pet the prescnbed directives

SHR! MAHENDRA SiINGH EHATI My question
was whether the Government propose 1o give
concessions to State Government for intermediary
irrigation projects besiges CWC?

SHR!I JANESHWAR MISHRA The question is
about tne pending projects The State Government
should be given concessions in it But il they do
scmething at their own then it wiil be difficult.
Therefcre. guidelines have been formulated ! they
are nc! followed then it will be dithcult

SHR! MAHENDRA SINGH BHAT!  Mr Speaker,
Sir the work on indira Gandhi Mamn Canal Project in
Ra.asthan 1s going on very siowly and the required
amcunt of assistance by 'he Central Government
has not bean made ava.iabie and only Rs 224 crore
have been made available on behalt of the Central
Government whereas the Government of Rajasthan
nas spent Ks 331 crore Now the question s

whether the Government will speed up wotk on this
scheme and whether the Central Government
proposes to give approval to Rajasthan Government's
Project costing two thousand crore rupees which has
already been sent to the Centre by the State
Government and is under consideration of the Central
Government?

SHRI JANESHWAR MISHRA The Govetnment
do propose to give approval 1o these projects The
matn point 1s that the Departments of the Environment
and Forest comes in the way of it and as such. the
projects have to be cleared by these departments as
well They cause delay in 1t and do not send reports
That 1s why thetr approval takes time

WRITTEN ANSWERS TO QUESTIONS
[English]
Education for All

‘64 SHRI' N RAMAKRISHNA REDDY
SHRI L. RAMANA -

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

fa) the dlteracy average in India State-wise

(b) the target fixed under "Education for Afl— by
2000 AD" to impart education to ditterent categories
of ihterate persons,

(c) the target achieved so far category-wise and
State-wise.

(d) the tunds allocated by the Union Governmant
for the scheme, State-wise., and

(e) special measures proposed to be taken fot
eflicient implementation of the scheme?

THE MINISTER OFf HUMAN RESOURCE
DEVELOPMENT (SHRI S R BOMMAI) (a) The
Ineracy data in the country is collecled through



